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Shri Shabihul Husnain, learned counsel
for the applicant has made a very strong plea

before us f or recalling our order dated 20.12,91.
:In the gaid oréder we directedﬁjike representatien
of the applicant #5 be disposed of by the respondent;
and stayed the transfer till disposal of representati(
Shri K.C. Sinha, learned counsel for the resppndents
states that the representation of the applicant
has sinee been disposed of on 24.12.91. The
applicant, will therefore, have to comply with
the transfer order.We are not impressed by the
plea of the learned counsel for the applicant that
som others similarly situated managed to get
their transfer order rescended by approaching
some other authorities including the Minister.
However, the applicant has liberty to approach
the authorities concerned fer his grievance if

N

he so desireé. The application stands disposed oﬁﬂ
P

in the above terms.

A e
Shakeel/ AM, vV.C.

Lucknow Dated: 30.1.92.



